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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 30th April, 2012
No. A-12026/2/2012-Admn. I (LA)—The President is pleased to appoint Dr. Brahm
Avtar Agrawal, ILS, Member Secretary, Law Commission of India, as
Secretary, Department of Legal Affairs, Ministry of Law and Justice, for a
period of two years. The appointment of Shri Agrawal beyond his date of
superannuation would be on contract basis on the terms and conditions he is
entitled to as Secretary (Legal Affairs) at the time of retirement.

M. K. SHARMA, Addl. Secy.
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